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In The Central Administrative Tribunal
Calcutta Bench

NA 268 of 1996

~~GR.75% of 1996
Present & Hon'ble Mr. B.P. Singh,'ﬂdministrative Meib er M
‘Hon'ble Mr. N.L.‘Chauhan, Jddicial Member 2
Dipak Chowdhury
o S
Castern Railyay - v
For the Applicant :\:Nr; S.Ne Mitra, Counaei
.For the Respondentss lige. Ko Banerjee, Counsel
fse Re Basu, Counsal | e
Date of Order s 17-04=2002 -
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The applicant in this M.A. has prayed for émendment of
the preyer portion of U.A. o751 of 1996 as dirscted by the

Tribunal vide its order dated 6-5-19968. The applicant has listed

~,0ut sume prayers in'garagrapbls (2),(b) & (c) end thgseshould be

substituﬁed for the prayers in paragrapﬁ 8 (aj,(b) &(c)_of GeAs751/96.
Amendmant as prayed for is allowed; Ld. Counsel for the applicant

is directed to file amend ed application within four weeks f rom to~-day
with service on the other side. Reply to the anended application be
filed within éix‘Qseks therear ter and rejoinder, if any, be Filed
within tuw ueeks from the date of receipt of the roply. M.A. thus
stands disposéd'of. GoA.751 of 1996 will come up for hsaring on

15~ 7-200 2.
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( M,Lo Chauhah ) ( B,P., Singh )
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